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OR D E R (By c ii'culation)
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The applicant seeks to review the order ox wix-
TriUunal dated 2A, 8^2000 in OA' ?19/2COO:

2, On perusal of the grounds taken ir; the
Review Application, it Is seen that there is no error
appwrent on the face of the records What the ann]icart
is tdyina is to i-e ai-gue the case as it it is an :>pwovt .i
which "his not pernussible in the Review Aiopxiea s. .

acne of the grounds falls within the provisions of Oi-der
47 Piiie 1 CPG read with Section 22(2)(f>
Adelxistrative Tribunals Act, 1985, RA 363/2000 xs
rejected,
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